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2 THE GAZETTE OF INDIA E)EIEA_QEQI_N&Y_; [Parr II—Sec. 3(ii]]
| MINISTRY OF AGRICULTURE
(Department of Agricultureand Cooperation)
NOTIFICATION
New Delhi, the 3rd May, 2007

$.0. 706(E).—Whereas, the Central Gevernment, in exercise of the powers conterred by Sub-section {2) of Secticn
27 of the Insecticides Act, 1968 (46 of 1968). publisheda Dratt Orderto ban the use of Fenitrothion in agriculture except for
locust contro! in scheduled desert area and public health vide notification of the Government of India in the Ministry of
Agriculture (Depariment of Agriculture and Cooperation) number G.S.R. 59(E), dated the Ist Februar, 2007, for inviting
objections and suggestions from all persons likely to be affected thereby before the expiry ofa period of forty-five days
from the date on which copies of the Official Gazette containing the said notification were made available to the public,

And, whereas, copies of the said Gazene were made available to the public on the 1st day of February, 2007
And. whereas, no objections and suggestions were received from the public in respect of the said Draft Order:

. Now, therefore. in exercise of the powers conferred by Sub-section (2) of Section 27 read with Section 28 of the
lnsecticides Act, 1968 (46 of 1968), the Central Government hereby makes the following Order, namely 1-—

ORDER
i, (1) This Order may be called the Use of Fenitrothion Order, 2007,
{2) It shall come into force on the date of their publication in the Gazette of India.

3 (1) The use of Fenitrothion shall be banned in agriculrure except for locust control in scheduled desert area and
public health.
{2} The Centificates of Registration grantad for b enitrothion shail be cailed back by the Registration Committee

from all registrants including new registrants for incorporation of the requirement of the waming in bold
letters "BANNED FOR USE ON AGRICULTURE" on labels and leaflets.

(3) " in respect of those registrations who do not return the registration certificate, as per this QOrder within a
period of six months from the date of publication of the final notification, the licence granted to all the
registrants under Section 13 of the [nsecticides Act shall not be renewed or action under Section 14 of the

said Actwill be taken.

3. Every State Government shall take all such steps under the relevant provisions of the said Act and the rules made
thereunder, as it considers necessary for the execution of this Order in the State.

|F.No. 17-122005-P.P. 1]
Ww. R. REDDY, Jt. Secy.

Printed by the Manager, Govt, of India Press, Ring Road, Mayapuri, New Delhi-11006
and Published by the Controller of Publications, Delhi-110054.
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Rk 17—,12x’2005--1ﬂ @-1]
MINISTRY OF AGRICULTURE ‘
(Department of Agriealture and Cooperation)
NOTIFICATION
New Delhi, the st February, 2007
.8.R. 39(E).—Whereas the Registration Comuprittee constituted undcr Section 5 of the Insecnudes AuL 1968
had constituted an Expert Group to review the continued use or otherwise of pesticides in the country;

And whereas the Central Government, after considering the recommendations of the said Expert Group and after
consultation with the Registration Committee set up under the Insecticides Act, 1968 (46 of 1968) is satisficd that the use of
Fenitrothion involves health bazards to human beings and environment;

_ Now, therefore, in esercise of the powers conferred by Sub-section (2) of Section 27 read with Section 28 of the
Insecticides Act, 1968 (46 of 1968). the Central Government hereby proposes to make the following Order, pamely :—-
DRAFT ORDER
L (D The usc of Fenitrothion shalt be banned in agriculture except for locust control in scheduled desert area
and public health,

2) It shall come into force on the date of publication of thc fmal notification.

3} The Certificates of Registration granted for Fenitrothion shall be called back by the Registration

© - Committee from all registrants including new registrants for incorporation of the requirement of the
warning in bold letters “BANNED FOR USE ON AGRICULTURE” on labels and leaflets.

4 In respect of those registrants who do not return the registration certificate, as per this Order within a
period of six months w.e.f. the date of publication of final notification, their licence granted under
Scction 13 of the Insecticides Act shall not be renewed or action under Section 14 of the said Act will
be taken. . .

2. Every State Government shall take all SULh steps under the relcvant provnswns of the sald Act and the rules

made thereunder, as it considers necessary for the cxceulion of this Ordér i the Sfale. ™~ 7~

3 “The dfaft Order, which the Cznifal Governmient pbposes 1o tiake; e Hereby pttighed for formationof all ~ - -

" persons likely to be affected thereby; and notice is hereby given that the <aid draft Order shall be taken into
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[ndia containing this Order are made ava:lablc to the public.

4. Any person desirous of making any suggestion or cbjecuon in respect of the ‘said draft Order may forward the
same for consideration of the Central Government within the period so specified to the Joint Secretary (Plant

_ Protection), Ministry of Agriculture, Department of Agriculture & Cooperauon, Krishi Bhavan, New Delhi.
[F.No. 17-12/2005-PP-1]

W.R.REDDY, Jt. Secy.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



